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Caravs Building, 15, Civil Lines, Post bag No, 6. JABALPUR- 482 001
• V

Dated , , p s . .

Registration No.

Y5.v.r, / Applicant (s)

VERSUS

. . .  ...........................^ 2 . .

A copy of the ORDER dated ............ ....... ............................................. passed by the Hon'ble
Tribunal in the above mentioned case is forwarded herewith for necessary action.';.

24.8.2005

N o n e  for applicani.
Shri S.P. Sijtigli, coujiscl forlhc rc.spoiKlcnl,s.
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PY.REdSTPAr,

Central I
___ "  present CCP is iiilrctuous.

mLPUR eincH, ^

2. Heard (lie learned coun.sel lor the respojideiits and

carefnlly peniscd (lie records. ! j
3. Die learned counsel for tlie respondents have 

drawn our altentioji towards piiia 7 ol' the order passed 

by the Tribunal, oti 17.12.2004 jji OA No. 6.16/2004 

wherein it ha.? been held that “jHJence, after considering 

all tlie fads and ciroiimstanccs o f the case we are ofihe 

considered opinion that the Original Application deserves 

to be allowed and thereby the show cause notice dated 

27.2.2004 (Ajijie.xitre-A-.3) a]id order dated 7.7,2004 

(Annexure R-1) are quashed and set aside. The applicant 

shall not be entitled for any back wages”. He has also 

drawn our attention towards para 7 of present CCP 

wherein the apphcant has stated that the respondents are 

not payijig liiin salary since July 2004. The learned 

coiuisel for the respondents has liowever stated (hat only 

back wages were not paid to the applicant, but the sdary 

is continuously being paid to the aj^phcairt. Hence, the

In view of the aforesaid facts, the present CCP is .J 

disinis.sed as infructuous. Notices arc di.scluu:ged. ^

S o t[=
(Mndnn IvTohmi) 
Judicial Member

(M.P. SijTgh) 
Vice Chninnaii


